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Part II - Section 3 
 

केन्द्र-शा�सत प्रदेश लद्दाख प्रशासन 
ADMINISTRATION OF UNION TERRITORY OF LADAKH 

 
राज�  िवभाग 
अ�धसूचना 

लद्दाख, 1th �सतम्बर, 2023  
 

का.आ. 76 :- जम्मू और कश्मीर भू�म राजस्व अ�ध�नयम एस.वी.ट�. 1996 (1939 A.D.), क� धारा 101 क� उपधारा 
(1) द्वारा प्रद� शिक्तय� का प्रयोग करते हुए, संघ राज्य प्रशासन एतद्द्वारा घोषणा करता है �क �दनांक 
18.09.2023 के का.आ. 75. द्वारा अ�धसू�चत यूट� प्रशासन लद्दाख भू�म अ�भलेख� के �डिजटल�करण क� मानक 
संचालन प्र�क्रया, �व�नयमन, 2023 के अनुसार िजला लेह और कार�गल के �ेत्र वा�षर्क �रकॉडर् के अनुसार सव��ण 
और �रकॉडर् संचालन के अधीन ह�गे।   

     संघ राज्य लद्दाख के प्रशासन के आदेश से जार�।  
                                                                                                  

             
 

(डॉ. पवन कोतवाल, आईएएस), 
सलाहकार एव ंप्रशास�नक स�चव, 

राजस्व �वभाग।  
संख्या. M-17056(14)/1/2023-Revenue Section                           �दनांक: 18 .09.2023 

 लद्दाख, 21 �सतंबर, 2023  

 LADAKH, THURSDAY, SEPTEMBER, 21, 2023  

भारत सरकार 
GOVERNMENT OF INDIA 
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REVENUE DEPARTMENT 

Notification  
  

Ladakh, the 18th of September2023 
  

S.O. 76 :- In exercise of the powers conferred by sub section (1) of Section 101 of the Jammu and Kashmir 
Land Revenue Act, Svt. 1996 (1939 A.D.), the Administration of Union territory of Ladakh hereby declares that the 
area of district Leh and Kargil will be subject to Survey and Records operations as per the Annual Records, in 
accordance with the Union territory of Ladakh Standard Operating Procedures for Digitization of Land Records, 
Regulation, 2023, notified vide S.O. 75 dated 18.09.2023.  
            
 By order of the Administration of UT Ladakh. 
                                                                                                   
                                                                                                          
 
 

(Dr. Pawan Kotwal IAS), 
Advisor to the HLG/ Administrative Secretary, 

Revenue Department. 
  
No. M-17056(14)/1/2023-Revenue Section                                                                                     Dated:    18.09.2023 
  
 
 
  
 
“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The 
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal 
consequences and also for any other misrepresentation etc.” 
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